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Bhushan to  the Select Committee on 
the Custom* Tariff Bill, 1974 in  the 
vacancies caused by the  resigna­
tions of Sarvashri Y. B. Chavan and 
K. a  Gwwsh.”

The motion was adopted

PUBLIC FINANCIAL INSTITUTIONS 
LAWS (AMENDMENT) BILL

Appointmem of Members to Joint 
Committee

SHRI M. RAM GOPAL REDDY: 
(Nizamabad) • 1 beg to move:

“That 4 his House do appoint 
Sarvashri C. Subramaniam, Vikram 
Mahajan and B. K. Daschowdhury 
to the Joint Committee on the 
Public Financial Institutions Laws 
(Amendment) Bill, 1973 in the va­
cancies caused by the resignations 
e£ Sarvautiri Y. B. Chavan, K. R. 
Ganesh and A K. M. Ifihaque”.

MR. DEPUTY-SPRAKJER: The
question is:

“That this House do appoint Sar­
vashri C . Subramamaa, Vikram 
M ah a] an and B K. Daschowdhury
to tiie Joint Committee on the Pub­
lic Financial Institutions Laws 
(Amendment) Bill, 1973 in the 
vacancies caused by the resignations 
of Sarwuft d  Y. B. Chavan, K. R. 
Ganesh an i A. K. M. Ishaque.”

The motion was adopted.

16.15 h n .
COMMITTEE ON PUBLIC UNDER­

TAKINGS

RECOMMENDATION VO BAJTA Sabha TO 
MOMXNA9JB MEMBER

SHRI NAWAL KXSHORS SHARMA 
(Dausa): I  beg to move:

“That this House 4p necojnmend 
to Raiy* llabha that Rajya Sabha 
do a’gWs* to toomhtiM * member 
fro*  B *y» Sabha to aasociat* with 
the Committee 4n Public Under­

takings of this House for the ^m o k  
pired portion of the term  of the 
Committee ending en the 90tfa April,

1975 vice Shri H. M. Trivedi ceesed 
to be a  member of Abe Committee 
on his ap|K>i«itQaeot as *  Minister 
and do communicate to  this House 
the name of the member so nomi­
nated by Rajya Sabha.”1

MR. DEPUTY-SPEAKER: The
question is:

'"That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do agree to nominate a member 
from Rajya Sabha to associate with 
the Committee on Public Under­
takings of this House for the unex­
pired portion of the term  of the 
Committee ending on the 30th April,

1975 vice Shri H. M. Trivedi caused 
to be a member of the Committee 
on his appointment as a Minister 
and do communicate to this House 
the name of the member so nomi­
nated by Rajya Sabha/'

The motion was adopted.

COMMITTEE OF PRIVILEGES

E x t e n sio n  o f  t im e  for  presen ta tio n  
o f  R epo rt

SHRI B. R. SHUKLA (Bahraich): I  
beg to move;

“That this House do further ex­
tend upto the last day of the first 
week of the next session the time 
for the presentation of the Report 
of the Committee of Privileges on 
the question of privilege against 
Shri Jagjit Singh, erstwhile Presi­
dent of the New Friends Co-opere- 
tive House Building Society Ltd. 
New Delhi, regarding a  letter pur­
ported to  have been w ritten  f y  hin* 
to the Lt. Governor of Delhi on th e  
7th May, 1974, allegedly casetmg as­
persions on Parliament*



1279 Indian T«le*wph NOVEMBER, *0, 1974 (A ffldt) 801 ‘ jj8o

MR. DEPUTY -SPEAKER: The ques­
tion la:

‘T hat this House do fu rther  ex­
tend upto the last day of the first 
'week of the  next session the time 
lo r  the presentation of tfee Report Of 
• the Committee of Privilege* on the 
question of privilege againat Shri 
Jagjit Singh erstwhile President of 
the New Friends Co-operative House 
‘Building Society Ltd. New Delhi, 
regarding a letter purported to have 
been written by him to the Lt. 
Governor of Delhi on the 7th May, 
1974, allegedly, casting aspersions on 
Parliament'*.

' The motion was adopted.

16 .15 fcrs.

BUSINESS ADVISORY COMMITTEE 
F o r ty -N in th  R e p o rt

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMEN­
TARY AFFAIRS (SHRI B. SHANKA- 
RANAND); I  move:

“That this House do agree with 
the Forty-ninth Report of the Busi­
ness Advisory Committee presented 
to  the House on the 19th Novem­
ber 1974*’.

MR. DEPUTY-SPEAKER: The ques­
tion is:

“That this House do agree with 
the Forty-ninth Report of the Busi­
ness Advisory Committee presented 
to the House on the 19th Novem­
ber 1974”.

The motion w&a adopted.

16.16 hrs.

INDIAN Tft&g&RAPH (AMEND- 
m s &d  BILL—contd.

MR. im m r^ S M lA X m : Wa take 
up ftirther c&nsidaration of the follow­
ing motion moved by Sh*i Shankar

Dayal Sharma on 46th November 
1974. n am e jy :-

“That tbe Bill tvp̂ tfaitor to  am end 
the Indian Telegraph Act, 1$$, at 
passed by Rajya SaBha, ha taken 
into consideration”.
Shri Chandrakar was cm his legs. I  

thought it was a simple Bill. I never 
knew that it would take so long a 
time. ~

SHRI NOORUL HUDA (Cachar): 
Not so simple.

MR. DEPUTY-SPEAKER: YOu can 
make it complicated, you can make it 
simple. If you want to  discuss the 
entire working of the Indian Tele­
graph Department, it is a different 
matter. They only seek to legalise 
the levy of certain fees.

SHRI NOORUL HUDA: Illegal levy. 
MR. DEPUTY-SPEAKER: They

want to legalise it by levying some 
fee on application forms.

SHRI NOORUL HUDA: That i* 
quite objectionable.
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